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3MeA/ORDER

This is an appeal filed by the assessee arising out of the order
passed by the CIT(A), Cuttack, dated 17.03.2020, for the assessment
year 2012-2013.

2. At the outset, Id. AR of the assessee submitted that the assessee
has duly filed the declaration in Form No.1 and Form No.2, which is
pending for consideration before the Designated Authority. Ld. DR has no
objection to the submission made by the Id. AR of the assessee in this
regard.

3. On perusal of the documents placed on record of the Tribunal,
especially the fact that the assessee has duly complied with the

necessary requirement under the Vivad Se Vishwas Scheme, 2020, the
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permission as sought by the assessee is granted and this appeal of the
assessee is dismissed treating the same as withdrawn. We also make it
clear that in a situation, if the grievance of the assessee for the year under
consideration could not be resolved under the Vivad Se Vishwas Scheme,
then the assessee would be entitled to seek recall of this dismissal order
by filing a miscellaneous application.

4, In the result, appeal of the assessee is dismissed as withdrawn.

Order pronounced in the open court on 31/03/ 2021.
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